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FDRM No, 4 
(.See Rule 42) 

IN THE CE;;9ATRAL ADMINUSTRATIVE 	TR 1B LNA L 
GUWAHATI BENCH:GUWAHATI. 

GRDERS  SHEET 

APPLI'CATION NID. - 
	2)5?o 	,),eo , 

Applill; ~1~ (S)  

R esp olil da ~t( 5) 	 Nin 

'Afivoc te for the Applicant: 

-AdVroc I ta ~ for the Respondant: 

Notes 

peuti 
M . P  

for F 
1PO/I 

0 

'>Aeo 
D-W 

the Registry Uate Order of th8 Tribunal 

FO*9*01 Issue notice of motion, returnable 
j 	I g 	j, tj 	t-or  n' 

'by three weeks# Hr*A#Deb Roy #  leanned Sre' ,  

d vtde' iC*G*S*C* acceptw,. notice-on behalf of the 

Iresponcientso 

List on , 17*10*2001 for.admissiont 

5  

D 	Re Vice-Chairman 

-bb 

-

17.10'.01 Present 	The Hon'ble Mr K.K.Sharma, 
I 	 Administrative Member. 

BY this application under section 
Section 19 of the Administrative Tri- 
bunals Art 1985 the applicant has sougbt, 

't 
Ifor a direction regarding transfer of. 

the applicant to Station Headquarter, 

Masimpurs Silchar on compassionate 

ground and also to allow her to work 
in day shift instead of night shift 

jas has been done at present. 

The applicant Was appointed as a 

Civilian Switch Board 0perator in 

contd 



O-A. 380/2001. 

17.10.01 August 1986 and was absorbed as a 
pe * rmanent Civilian Switch Board operator 
with effect f rom 16.6.1995 * As there 

was no vacancy at Silchar she was posted 

at Station Headquarter. Shillong. it: is 

stated that there is no official acco-
mmodation alloted to her for which khe 
is staying in a rented house. She has 

also to take care of her parents. 

Applicant's husband is Working at 
Silchar and she has a 2Y2 year old 

child. She has made representations 

for her transfer from Shillong t4 
The representations were made 

on 7.3.2000 s, 25.3-2000, 9.11-2000 and 
6.7 . ~001 - It is also stated that.-a 

vacancy is there at Silchar, a -,~ 9ne 
employee has gone on deputation to 
Postal department. As there is no 
official accommodation at Shillong she 
is iacing 'personal difficulty in 

atteAding nig t duty. She has also not 
provided with 

I ha lve heard mr I -Hussain. learned 

counsel for the applicant and Mr B.C. 

Pathak,learned Addl.C.G.s.c for the 
respondents - The only relief claimed 
in tl espect of transfer to Silchar and 

for shifting her from night duty'-. The 
applicant has made several repr6sen- 

tations,, Which have not yet been'disposed C 

Of. It is claimed that there is a va~ ancy 
at Silchar. In the circumstances I feel 
it appropriate to direct the applicant 
to file a fresh representation stating 

3,  12~1 	 all the facts before the respondents. 
on receipt of such representation the 

1,7 	 ~ respondents are directed to dispose of 
the same as expe ditlously as possible 

, and at any rate within a period of 2 
4, /A7, A-C 

months from the date of receipt of the 
representation. The applicant will be 
at liberty to approach the appropriate 
forum it she is still aggrieved by the 
order of the respondents. 

The application is disposed of 
as above. No order as to costs. 

Member 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWHATI BENCH,, GUWAHAT 1. 

(An application under Section 19 of the Central 
Administrative Tribunal Act, 1985) 

ORIGINAL APPLICATION NO. 	 OF 2001. 

Smt. Incirani Bhattacherd 

Applicant 

-Versus-, 

The Union of India and others 

...... RESPONDtNTS 

I 	N 	D 	E 	X 

S4. 
No. Particulars Page 	No. 

 Memo of Appeal I to 18 

 Annexure No.  I 

Copy of representation dated 
17.2.96 bo Chief Records Officer 
Jabalpur. 

 Annexure,No. 2 

Copy of the letter dated 26 .10.98 
of the Admn. Commandant, HQ 	hillong 
to Signal Records, Uabalpur. 

 Annp-xijre No.  3 
k0opy of the D.O.,Letter dated 
7.3.2000 of the Admn. Commandant 
to Dy . Commandant, HQ, I STC 3, 
Jobalpur. 

 Annexure - No. 	4 

Copy of the' letter dated 25.3.2000 
of the Colonel Records 	to Admn. 
Commandant, Shfllong. 



2. 

6. 	Annexure. No. 

.opy of the representation 
dated 9,11.2000 to Officer. 
in charge, Signal Regord, 
Jabalpur. 

 Annexure No.  6 
Copy of the letter dated 6.7,2001 
of the Signals Records, Jabalpur 
to the Station Cell HQ,101 Area, 
C/o. 99 APO. 

 An'nexure Nos- 
 11 
 7.8  and  9 

Copies of Doctor's certificate 
dated 14-7.2001, 	report dtd. 
18.8.2001 and Doctor's certifi- 
cate dtd. 18.&2001 

 Vakalatnama. 

 Notice. 

~? g  ~ Cr ~ ~ 

R,g ~ 6 SO 

Filed by 

Advocate. 

(7 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 	GUWAHATI 

(An application under Section 19 of the Central 
Administrative Tribunal Act, 1985) 

ORIGINAL APPLICATION NO. -S:  _96./2001 

Smt. Indrani 8hattacherjee 

Applicant. 

-Versus- 

The Union of India and Others 

*.Respondents . 

DETAILS  OF THE APPLICANTS 

Name of.,:the.Applicant 	Smt. Indrani Bhattacherjee, 

and address 	 W/o. Sri Sudi' Whattacherjee, 

permanent resident of 

Ambicapatty, P.O. Silchar, 

District Cachar, Assam. 

Designation 	 Civilian Switch Board, 

Operat4otr (C.S.B.00 

Station Head Quarters, 

F. Composite Signal Regiment,, 

Shillong. 

PARTICULARS .... 

MW 
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PARTICULARS 	OF THE  The Union of India, 

RESPONDENTS. through the Secretaryp 

Ministry of Defencep 

Government of India, 

New Delhi - 110 001. 

 The ~ Gh4ef Record Officer.,, 

Signal Regiment, Jabbelpur, 

C/o 	56 A.P,O. 

 The Administrative 

Commandant,, 

Station Head Quarter, 

Shillong Cantt, 	101  Area, 

C/o. 99 	A.P.O# 

 The  Administrative 

Commandant ,, A Q . 9  41 

Sub Area, Shillong Cantt, 

C/o. 99 	A.P.00 

 The Administrative Commandant i  

Station Head Quarter, 
0  IL 	C011_1\A_ 

PARTICULARS  OF ORDER AGAINST  WHICH  THE APPLICATION IS 

MADE. 

. -- Against the Letter No. 3682/l/CAG/PC/C4 

dated,.6th July, 2001 issued by the,_Senior Record Officer 

of Signal Abhilekh laryalaya Signals Records, Jabalpur 

to*.*. 
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to considerthe case of the app:licant for posting'at 

Masimpur, Silchar Cantt. against the anticipated 

retirement vacancy of C.S tBO on 1.2.2013 (vide,_, 

Annexure No,, 	and with a prayer for applicant's 

transfer to Silchar. 

2, 	Against verbal order of Admn. Gommandant 

Station Headquaters, ,Shill6ng assigning night duty 

at Army Telephone Exchange from 7 PM to 6 AM (Next day) 

for indefinite period. 

2. JURISDICTION  OF THE TRIBUNAL 

The applicant declares that the cause of action has 

arisen within the jurisdiction of this Hon'ble 0 

Tribunal. 

3, LIMITATION 

The applicant declares that,the application 

is filed before this Honible Tbibunal within time limit 

prescribed under Section 21 of the Administrative 

Tribunal Act o  1995. 

h, FACTS  OF THE  CALE 

4.1. 1 	That the applicant is a citizen of.-India 

and is a permanent resident of Silchar Town,District 

Cachar, Assam . Sheis a daughter of Kashik Ch. Biswas, 

Ex-Serviceman who served the Indian Army as Sub Major 

and was atio,,,j L~- . She was initially appointed as 
* I  

Civilian ..... 



n 

Civillian Switch Board Operator hereinafter referred 

to as CSBO in August,, 1986. - on temporary basis and was 

posted at Silchar. After serving for, couple of years 

on temporary basis, she was absorbed a permanent-CS80 

Gradd-II vide an order dated 16th June, 1995. As there 

was no vacancy permanent vacancy at Sllchar, ~ the appli-

cant:was posted under Station Head Quarter., Shillong. 

At that time j  the.authority concerned . assured the 

ppplicant,-- that, as soon as vacancy arises at Silchar t  

she will be,transferred from ~Ihillong. 14t Shi Ilong she 

has been posted . at Military Exchange where is contin-

uing as such till date. 

That the applicant states that at Shillong 

she has not been given any official accomodation and 

is staying In rented house rent of which Is very much 

on the hihger side and it has become extremely diffi-

cult to her to maintain herself. Apart from the afore-

said reasons coupled with detoriating health condition 

of her parents due to shock as a result of sudden 

demise of her brother ( aged about 12 years) at Chandigarh 

due to accident, the applicant submitted a representation 

dated 17.2.96 to the Chief Records Officer, Signal Records 

Jabalpur,stating the difficulti6s she was facing and 

prayed for hertransfer Silchar on compassionate ground 

However.no  action was taken to consider her case 

sympathetically. 

The * * # 
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The copy of the representation 

dated 17.2.96 to Chief Records Officer., 

~ J abalpur, is annexed and marked as 

Annexure No.  1. 

4.3. 	That the applicant states that in the mean- 

time she got married to a person who is sery ing in a 

Private Company atSilchar. Presently she . is  having 
a child who is about 2- 1 +-years at present. A As ska 

4r earlier representation were not considered /She 
7 

again. , submitted a representation to the Respondent 

authorities through proper channel and the represent-

ation was forwarded to Signal Records v  Jabalpur strongly 

recomnending and to consider the case of the petitioner 

against a post that was to be.1vacant at Massimpur Station 

Head Quarter at Silchar on compassionate ground. 

The copy  of the letter dated 

2 16.10.98 of the Admd, CQmandant,,HQ 

Shillong to Signal Records t  Jabalpur 

is annexed as Anneiu're No. 2 

That the applicant states that she was 

approaching her authority at Shillong frcxn time to 

time with a prayer for her transfer t  and as such the 
Admn. Coninandant , H.Q# Shillong. Vide a D .0. Letter 
dated 7.3.2000 requested the Deputy Commendnat, HQ 

STC Jabalpur to consider the case of the appxv applicant 

considering the difficulties she is facing to stay at 

shillong alone with her 1 year old son. 

The * e  a 
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The copy of the D.O. Letter 

dated 7.3.2000 of the Admn. Um 

Commandant to Deputy Commandant t HQ 0  

I STC 0 Jabalpur is annexed and 

marked as Annexure No.j. 

That the applicant states that t-  an receipt 

of the aforesaid D *00'. Letter the Colonel Records vide 

his reply dated 25-3.2000 informed the Admn. Commandant 

Shillong that, presently there is no vacancy at Silchar 

to accomodate the applicant. However,, as the applicant 

name was already at waiting list, her case will be con-

sidered an availability of vacancy* 

The copy of letter dated. 

25-3.2000 of the Colonel Records 

to Admn. Commandant, Shillong is 

annexed herewith and marked as 

Annexure No. A, 

4.6* 	That the applicant states that-she.came to 

learnothat v  one Smt..Sritikona Paul (CSBO) serving at 

Masimpur-Exchange t  Silchar applied for voluntary retiren 

ment from service and she.was to be . retired in December, 

2000, As such she immediately submitted a representation 

dated 9,11.2000 to the Officer-in-charge v  Signal Record 

Jabalpur through proper channel stating the fact of 

retirement of Smt. Sritikona+ Paul and prayed for her 

transfer against that post. 

The 
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I The copy of the representation 

dated 9,11:1.2000 to Officer-In-Charge 

Signa I ge6ord, Jabalpur-is annexed 

and marked as  Annexure No.  5. 

That ~ the applicant 'States that,, while she was 

expecting her transfer against the retirement vacancy in 

December,, 2000,.the respondent ~ authorities instead.of 

transferring the applicant, posted . one new recruit 
IWC 

(one year service only) Babumia Choudhury, from "&*r 

to Silchar against the aforesad vacant post and chance.of 

transfer of the applicanthas been sealed for indefinite 

period. 

4.8. 	That the applicant states that, on being 

approached again the z Signal Kecords, Jabalpur vide 

letter dated 6j.2001 informed the Station all, H.Q 

101 Area (with copy to the applicant) that, presently 

there is no vacancy at Masimpur, Silchar 0 but as the 

case of the applicant along with another person om are 

in the waiting . list v  their cases will be considered against 

retirement vacancies that will occur on 1.4.2042 and 

1.2,2013 respectively. 

The copy of the letter dated 

6.7,2001 of the Signals Records 

Jabalpur to the Station Cell H_.Q 

101 Area C/o.,99 A.P.O. is annexed 

as  Annexure No.  6. 

4.8. That. 

Qi 
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That the appl icant states ' ,that one Smt, 

Niva Dotta, who was a-C.S.B.O. at Masimpur y  Silchar 

has gone ono deputation to Postal Department about 

2 years back.and. ~ the post is still lying vacant'. The 

Respondent authorities could also have adjusted the 

applicant against the deputation vacancy without-any 

difficulty. As per information Smt..Niva Outta is not 

likely to come back in near future to-her original post. 

The applicant may be transferred against that post as 

a temporary measure also on condition that t  she(applicant)' 

may be transferred back if smt. Niva Dutta rejoin her 

earlier post. 

That the applicant states that, presently 

she is suffering from acute Appendicities and was 

initially treated .  bya consultant of International 

Hospital, Guwaha'ti andon feeling better she was allowed 

to resume her duties vide a certificate dated 14-7.2001. 

However,, she developed trouble again and went to Silchar 

as there is nobody to look after her. At Silchar she 

Nx found..undergone Endoscopy at a Diagonistic Centre, 

wherein..it was 	 that the applicant is luffering 

from "Active chronic Duodenal Ulcer with Gasthitics and 

esphagitis" vide a.report dated 18.8.2001. The attending 

Doctor also  stated in his certificate that, the appli-

cant is suffering,.from Active Appendi4s along with 

Active chronic Duodenal Ulcer for which whe may require 

Appenditomy operation at any day of next pain, The 

attending doctor also advised her to have light 
. 
work. 

a 
	

The, ,,* 
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The copies of  Doctors' Certifi.- 

cate dated lh.7.2001, , Diagposis(Endo- 

scopy) report dated 18.8.2001 and 

Doctor's Certificate dated 18.10 *2001 

are annexed herewith and marked as 

Annexure No.  7. 8  and  5  respectively. 

That the applicant states that, the res-

pondent authorities have not provided any official 

accornpdation to her near the exchage and she is staying 

a rented house with her . 2t year old child and a maid 

servant. The said house is at a distance of about 2 KM 

from her place to work and -4. there is no direct communi-

cation from the place. Inspite of the fact that the 

Petitioner is facing much difficulties staying at a dis-

tance alone and more so because of her acute ailments 

which.will require . operation shortly, the Respondent 

No#5 - in a most arbitrary manner directed, her to .  

attend night duty at'the Telephone Exchange duration 

of which is from 7 PM . to 6 Am (next day) without 

men~ ioning any specific direction or period that she 

may have to do . However, no written order lax has 

been issued in this regard and as per knowledge the 

same is recofed in the ap official records. Having 

no alternative the applicant is attending night 

duty since 1.9.2001 keeping the 21 	year old son 
2 

at the mercy of the maid servant for the whole night* 

The applicant requested the respondent No. 5 to 

allot her duty during day time only but the same was 

0~ 	 not * * * * * 



: 10 : 

not 
Lconsidered. Moreover ther is no pool vehicle to pick up 

d- 
and drop the applicant add houss moreso when the atmosio 

P 

phere of Shillong is not.peaceful and danger looms large 

over her head as he Was to xmmxzWx reach her place of 

work at neight. When the applicant requested the 

Respondent No. 5 she was given a warning that q  action 

wrjll be taken against her if she violates the order. 

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

For that the apprlicant is fully aware 

that-she Is to perform her duties anywhere as per dire-

ction of the authorities. But  even then the word 

"compassion" has its meaning in case of XaMaxt urgent 

and bonafide requirements. The applicant would not have 

seek her transfer to silchar had there been no compelling 

circumstances for doing so. The Respondents ought to js 

have considered her case favourably to give some reliefs 

Vo her. The respondent is not going to loose anything 

if the applicant id transferred to silchar on compass-

ionate ground, As such there should not be any reason 

for refusing to transfer the applicant as prayed foh'. 

For thUt applicant controlling Officer is 

seized of the matter regarding the difficulties facing 

by the applicant. But nothing concrete has been done 

to mitigate the sufferings of the applicant4 s She 

being a lady, the respondents should have considered 

I - 	
her ... 
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her case favourably on the.prayer made by her. Non 

consideration of the case tof the applicant is againt 

the principle of natural justice, equity and adpinist- 

rative fairness. 

Fir that there should not bave been any 

reasons for not accomodating the applicant against 

the vacancy caused due to retirement of Smt. Sritinekha 

Paul in December 2000 for which the applicant 

submitted 	her 	_-1 representation much ahead 

of 1 time, But the respondent authorities in a most 

arbitrary manner posted another person such prior to 

the applicant depriving the legitimate right of the 

applicant for - xbx which she was eagarlp waiting for. 

Now the ~ respondents are taking pretext of non aluxUtzx 

availiability of vacancy in maAimpur g  Silchar*.The 

applicant had a better claim for posting against the 

aforesaid retirement vacancy and the respondents ought 

to have considered her case before entertaining reqeest 

from somebody else. 

IV) 	For that - the respondents authorities could 

have posted/adjusted the applicant against the deput-

ation vacancy of Smt. Niva Dutta.as she is not going 

to come back In nea](V future. Even if she come back 

tha pplicant is ready to go back and wait for her regular 

transfer and on such condition the respondents could have 

acted. . 0 0 * 

-1 - 
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acted upon. But the responddnts have not bothered to 

consider her case without my apparent reason. 

VI 	 For that the Senior Record Officertsignals 

Record o  Jabalpur has issued the letter dated 6.7.2001 

in a mechanical manner without realsing the ground 

amg realities and urgent need of the applicant. The 

assurance of consideration of transferring the appli-

cant after more than a decade i e . pn- 1 .2.2013 sha I I 

not serve the applicant of her immediate need, and 

unless she is not allowed to go t6 Silchar, she will 

suffer irreparable loss and injury, 

VI) , 	For that 

'9 

 the respondent authorities 

ought to have considered the plight of the applicant 

more so as she is staying alone with her minor child 

and she is suffering fran various illness of serious 

nature for whcih doctors have advised to do light 

work only. At this hour of need active helt, co-oper-

ation of family mmwjd§x members is very much essential 

and unless she is not posted at Sitcher she will be 

deprived of help from family members and her life 

would be in danger. As such this Hon'ble Tribunal may 

be pleased to interfere into the matter and further 

be pleased to direct the respondents to transfer the 

applicant to Silchar. 

vi i) for. 

4 
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1. 9 For that, the respondent No. 5 is. 

well ,aware that., the applicant is a lady residing 

along with her minor child, at a distance from her 

work place. But inspite of the same she has been .. , 

directed to attend her duties at night without givino 

any facility of transport, security etc. during these 

days of turmoil which has put her life as well as life 

of her son in danager. The respondents ought to not to 

have directed the applicant to attend her duties at 

night when Us many male rpembers are available with 

them. 

For that, as a procedure female employees 

are not asked to perform duties at night unless UrA 

there is extreme emergency or war etc. Even then the 

authorities are duty bound to give adequate security 

or other facilities to enable a female employee to 

attend her duty without any danger or difficultV, Many 

unforseen incident, may happen to the applicant when 

she goes for attending her duties at night. But the 

respondent has turned a deaf ear to her request/prayer 

Ret-to force her to work at night, This action of the 

respondent authorities is nothing but harassment 

out to her without any tangible reason. As  such this 

Hon'ble Tribunal may be pleased to interfere into the 

matter and pass appropriate order protecting the 

interest of the applicant# 

For . * 0 
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An) 	 For that, an employee has every right 

0 represent to put up his/her greivances before the 

authority and the authority can entertain or rAgki 

NWM' 
reject such prayer. But no authority can wep4< any 

employee for submission of representation. But in the 

instant case, the respondent have warned the applicant 

to take punitive action if she insists on to look into 
I 

the 911T!Yances. The-nation has reposed faith upon the 

solders for protection of the country and has given 

enough power to run their own shows. But they are also 

duty bound to look for the welfare of the subordinates. 

The applicant being a Civillian employee is being 

treated in a most rude manner and the authorities in 

uniform do not want to histen to any legitimate claim 

of the ppplicant. Because of the adament attitude of 

the respondent authporities the applicant is suffering; 

from acute mental agony and pecuniary hardship and 
k- 

insecuirty of her life which should ',"t' o be allowed to 

continue. 

X) 	- 	For any view of the matter, the applicant 

is entitled for appropriate relief as prayed for - 

6. DETAILS OF REMEDIES EXHASUSTED 

The applicant has been submitting number 

of representation since 1996 till date which are 

annexed herewith as well as also approached verbally 

with a request for consideration of her prayer and 

has ... 

d 
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has approached this Hon ble Tribunal after exhauOng 

the remedies available to her* 

9ATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY 

OTHER joURTITRIBUNAL 

The applicant declares that 3, , she has not 

filed.any application v  writ petition or - suit regarding 

the ~,i; ;,present matterAn any court of law or Tribunal 

and no case is pending before any court. 

8. RELIEF PRAYED FOR 

Under the above circumstances of the case 

as stated above, the applicant pray for following relief. 

I) That.this Hon'ble Tribunal may be 

pleased to pass , an order atterating and/ 

or modifying the letter No. 3682/2/C/A6/ 
r 'g-'a0v vu-.-WAS 4,x--r 'S",V_U 

PC/64/6/7/2001 issued by the^Recprds q  

Jabalpur (vide Annexure No. 6) and further 

be pleased to direct theRespondents to 

transfer the applicant to Station H_Q9 

masimpur t  Silchar immediately on 

compassionate ground on the facts and cir-

cumstances stated above against the 

deputation vacancy of Smt* Niva Dutta or 

on usual manner immediftely id the Interest 

of justice. 

10 That, 



J J )That th i s Hon I ble ~Tr ibunal] may be 

pleased to direct the respondents not 

to force the applicant to attend night 

duty as she is doing at present and allow 

her to work in day shift considering her 

genuine difficulties and apprehensions 

of danger to life and 	 of the 

applicant and to,her minor child as well 

as her ailments *  as stated above. 

To pass any other order or orders 

as deem fit by the Hon'ble Tribunal in 

the interest of justice. 

9. INTERIM RELIEF PRAYED  FOR 

In the interim, applicant prays for - 

i) 	alteration/modification of the letter 

No - 3682/2CAG/PC/c4 Dated 6.7 .2001 *IM10-10 

issued by the Senior Record Officer, Signals 

Records, Jaba1purp (vide Annexure No. 6) 

and for further direction to the respon-

dents to transfer the applicant to Station 

Masimpur , tilchar on compassionate 

grounds against the deputation vacancy of 

such Niva Dutta or on regular basis 

immediately. 

ii) for. * * 
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ii) 	for direction - of the Respondents 

authorities not to compel the applicant 
lt6.

4ork­  in xv night shift and allow her 
to work in day shift only on facts and 

circumstances of the case, and in the 

interest of justice. 

10. DETAILS 	POSTAL  
- 
ORDER 

Postal.Order No. 	w4S230R, 

Date of issue 	 v4 - 9 -,, 1 

Issued from 	 G*P *0 *  Guwahati. 

Payable at 	 Guwbhati. 

LIST OF ENCLOSURES 

As per Index. 

VERIFICATION..... 
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V  E R I FI C A  T. 1  0 N 

i t  Smt. Indrani Bhattacherjee,, wife of,Sri,Sudip 

Shattacherjee, permanent resident of - Ambicapatty.' 

Silchar,, P.O. and P.S. Silchar., District Cachar,, 

Assam,presently serving as Cil villian SwItch,.Board.. 

Operator, at Station H.Q. Shillong do hereby verify 

that v  the contents in paragraphs 1, 2 9  3 t  4 1  6~ 7 t  10 

and mare true my knowledge and paragraph 5, 8 and 

9 are believed to be true as legal advice and I 

have not suppressed any material fact. 

Date 	k3 -9 -0 1 

Place 	Guwahati. 
	Signature of the Applicant. 

* 0 0 0 



ANNEXURE  No. I 

From 	CSBO Indrani Biswas 
C/o. F. Composite Signal Regiment o  
C/o. 99 A.P.00 

'Ief R To 	The Ch 	ecords OfficerI V­' 
Signals Records, 
Jabalpur (MP) 
Through Proper channel. 

Sub, : Requesting for posting on extreme 
compas ionate-grounds. 

Reference your letter No. 3682/17/CA-6/8 dated  

15.Nov. 19950 

1 am the eldest -daughter of Ex-JC 77360 Sub Ma* 

and Hony Lt. (Retd) Keushil Chandra Biswas the served 

the nation and Coops of Signals with-dedication to 34 

years. After retirement in 1990 my father, settled at 

Silchar as we belong to Silchar and I was employed as 

Casual CSBO from Aug. 86 under station HQ. Silchar. 

T 	However, on, ,-absorption as permentnt CSBO Grade 

II vide Signals Records letter No. 3681/l/CA6/PE/46 

dated 16 June, 1995, as vacancies were not existtng. On 

adjustment I was , posted to Station HQ Shillong. Accord-_ 

ingly, I_am serving as CSBO at Mil Exchange under Station 

HQ Shillong. 

ue to certain unfortunate circumstances beyond 

my control as enumerated below I am compelled to seek 

posting/transfer to Silchar. 

J a~ My Mother (47 years) suffered from a severe 

mental shock as a result of demise of my immediate younger 

brother at the ',age of 12., due to accident at Chandigarh 

in 1983. She is yet to recover and lapses in to depres- 

sion frequently. 

to *29 



Ax.  No.  1( * **2*) 

~ b) My father who was nale and healthy suffered 

from a severe heat allack on I Dec.1995 and is totally 

bed ridden. 

Above has aggr6vated my mothers mental condi- 

tion and is on the brinks of total mental disturbance 

(paycatic tremor) 

Above coupled with my spparation from family 

as a cumulative effect and my bed ridden father is now 

suffereing from Hyper tens ion. 

My two younger unmarried sisters (20 years,18 

years) and brother of 9 years age are not able to cope 

up with above situation and stand neglected in their 

tender age. 

Though I had applied for a Govt. 	as the 

same Is - yet to be, allotted I am compelled to stay in a 

Civil area paying a rent of Rs. l ..200/- per month out 

of my meagre salary of 'Rs. 3,000/- per month. Being 

unmarried I am finding it' extremely difficult econo-

mically and otherwise under the present condition t& 

manage myself all alone at Shillong which remains dis-

turbed and is unsafe for personals from other state. 

5- 	Seeing the patnetic condition my father had sent 

a application/petitioner to you requesting to transfer 

me to Silchar. I am enclosing a copy of your reply 

3682/l/CA6/8 dated-15 Nov..1995 vide which you had adviced 

that I should submit application through Station HQ 2k;t-

Shillongfor consideration on compassionate grounds. 



Ax. No.  1  (,...2) 

~ In view of above I request that I may please 

be transferred/posted to station HQ Silchar. I am 

enclosing medical records of my parents for your easy 

reference. Such an action will help me to 	over the 

agonies of me and that of a retired soldder and his 

family. Also my posting will not only provide me an 

opportunity to look after my parents as a, daughter 

but as a citizen of this country to a soldier who served 

the nation with pride sincerely and dedication. 

Thanking you, 

Sd/- Illegible. 

Yours faithfully, 

(CSBO Indrani Biswas) 

Station 	C/o. 99 ,--APO 

Dated 	17th Feb. 1996. 
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A NNKURE No. 2 

Station Mukhyalaya, 
Station Headquatters, 
Shillong. 

653/5/EST 
	

26 Oct -, 98 

Singal Records, 
Post 8ag No, 5 
Jabalpur - 482001 

POSTING ON COMPASSIONATE GROUNDS : SMT. 
I.UDRANI-SISWAS. (BATTACHERJEE) CSSO GRADE-41I 
REGISTRATION  No..M. 

- 	Reference your letter No-3682/l/CA6/PC/03 

dated 27 June, 1998. 

An application along with its enclosures received 

from Smt. Indrani Biswas( Bhattacherjee) is forwarded 

herewith. Strongly recommended to consider the posting 

of individubl against the post likely 'to be vacant at 

Masimpur Station Headquaters on compassiona te ground. 

Please fonfirm. 

Sd/- Illegible. 

(RD Dhiman) 
Col . 
Adm. Comdt 

topy to 

1 Station Headquqtters, 
Mass 

i 
 mpur,, 

Silchar,Cantt. 

2. Smt l. Indrani Biswas (Bhattacherjee), 
C/o. Ex.  A 77360 Sub Maj. & Hony/Lt. 
Kaushik Chandra Biswas, 
Subhash Nagar 
P.O. Silchar 	78800h i, 
District Cachar, Assam. 

I 



27 11 82PSKA,1 1 1 6in 	 ~Aar 2000 

aill apl)rOachilin y~u for th e . postiii,(,) of ]Ars 1hdrani Battacharjcc 
pi-esent is scrvi n ~1 !,~ CST30 --ith HQ 10 .1 Aml Shil loll g ~ 

'I'l i c, 1pdy is a daughtef of Ex Sub lVjaj 	KC ,Biswas, a sig JCO;' whom J 
kno\v persomffly. 

lj us~ajjcl of the WSBO is enTployed at Shcher and stle is paged at Shillong'. The .  

5dylvis a snmH child (I yr oldy which she has to iook,after besides amildi 	o 

shift duty. 

1 
1 
 Or paming !a Silcher (Stn Ilk)  NASWPUT) Wi help her to stay vvith fainily as 

kohesive unit and ovuco -6ic the problenls :- 

5. ,  M ,,I.y  I I -L~q,6est you 16 please look into the rnaacr and post her to-sin HQ, 
1\4asimpur. 
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A-NNEXURE NO.__5 

From 	Mrs. Indrani Bhattacherjeep 
(Biswas)(CSBO) 
F Composite Signal Regiment t  
C/o. 99 APO. 

To 	The Officer In Charge, 
Signal's Record 
Jabalpur (MP) 
Through proper channel. 

POSTING CHO 

Respected Sir, 

With due respect and humble submission I wish 

to lay down following few lines for your kind consider-

ation and sympathetic action please. 	
I 

1 was posted from Masimpur on July 1995. My 

husband is serving in a Private company in Silchar 

t reside and there is josm some boundation like tha 

in Sil 
I 
 char I have a son 18 months old. I am residing 

with my son in duty station and facing many problems 

which is beyond my capacity. 

For your info. that in Masimpur one post is 

going to be vacant due to bmt. Sritikona Paul (CSBO) 

presently employed in Masimpur Exchanage has applied 

volunter discharge from service and she is proceeding 

discharge in Dec. 2000. to  I attract your gind honor 

on that post which will be vacant in Dec. 2000. 1 have 

given many representation for my posting but no response 

received from your establishment till date. 





Te 1 e M i 	2 -'o  9 

36S12/1/C ,-46/PC/ ~̂, 

,xStation Cell 
Tol' ilxea 

C/o go AP 0 

A-f, , ~A 6 - ~-, 	 k 
6 i f--  n 	 'a I - a. ,. al Abh-ilelz,. " ryalaya 
<IGNALIS Records 
Post Sas NO 5 
i abalpu r-482001 

~,-7  Jul 2001 

CalZhL~~,TE  P(L- TING  -, SMI AL,- DT 3H~,  T,93  iAKES 
GSL~ 0  GDE  I-1 41- D  SHT  i'll"DIR  P:I ~3H4TT4CHLfJES CS H~0 GDIS II 

wG 

1 	Refer to your H~ letter IVO 6 153/5/Z~,- T dated 18 jun 2001 and. of.. even. n,:.mber 	e-0-.-Ju.la ,  d P-te d. 

U 2. 	As Per-GS 'Dranch Ccmmon roster, 05 	are held at 
I" 
	 u  He  a(~ a u ters 1,, 	 Call-  against aPtlao -isaticn 

Station 	ar 	asimpur , 	 L 
Of 0 5 	 At prpser.- -  no 	 -~ Cn  7- anc'.-  ex J  st" at Stat-L 	Ala -̀~ a "U 	rZ Masimpuz ~ i  : i 1char.antt. However. since names of Smt JT) it a Bhattacharjee Cb-­ 0 Gde II anc 6m, ~ 1-drani ~hattacharjee, C6 	Gde-II are 0:1 the waiting li ~ 	 Will Ice cons--:Ide ,Led for 0- 	1~ 	L, PCSting to 1,"asimpt-, - 	J lc h.-,Ir C n-It --- a  C:-S ~~ 	 L 	LI a 	Inst the aT,-- icipated retirement vacar;cies Of CSjOs as s1lown bel- 

r e  -L. 	m 
c of 

b) Sm t In,,-, 	 ac harj ee 
(Waitin - 0 2) 

/mpk 

a) 3mt Anita BhatLa2harjee 
(Waitinj ~ -li-, -LL  ) ~ c). cl) 

.C. 

r 
C, opy to 

2011 

A. L 	C 11 	ek- i 
a~ or 
e r,  io r R ec o r d 	ic (z,  r 

'-,'Or 	--ccords L 

C 	ig' R e g t 0 
C/o 99 Apo 

Please info acco.-dinaly. 
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Ay ,  t4 a I 

 

Dr,.'.Arup K. Deb,, H.S. 
Consultant Lacarsaco and General 
Surgeon. 

Residence, 
Chapalalay 
Shaskar Nagar, 
Guwahati-18 

h7l488* 

E NTERN~TIONAL HOSPITAL 	 GURUCHRRAN POLYCLINIC otus ower,, 	
& Christian Basti Guwahati - 5 

Ph. 222660p22241p227209223737 	NURSING HOME. 
Paltan Bazar GuwahatiT3 
Ph. 540876p~20194. 

Date : 14.7.2001. 

TO WHOM IT MAY CONCERN. 

This is .. to certify that Mrs. Indrani Bhattacherjee 

aged 31 years was sufferingfrom Azin Acute Appendicites 

and was treated conservatively as outdoor patient since 

9.7.2001. 

She was advised rest from - 9.7.2001 to 14.7.2001 

for restaction of her health. 

She is a/ fit to resume her duties. 

Sd/- I116gible. 
14-7.2001. 



42740 

MEDINOVA DL4GNOSTICS AND SERVICES 

-OVIT-DINOVA ENDOSCOPY UArl 

f-TAJL/lK4NDl R&.11D, NEA R YF.COND LTJ\TK ROAD, SILCFL-4R-6 

NAME: MRS 11' 
'  
'DR4NlBHA7TACJ-lARJE.E. AGE :30 YRS. 	SE- X: F 

DATE, : 18 108101 i 
UPRE  R  6.1 ,E-,ND05C0f 

j  N: '0lUl,-'lL 02 
	

DI ul-cf ,"A 
	

co.'N~G. 	1~luc 	("ONG'. F-s'o. 

INDICATION: PAIN. 

ES(--?HAGUS: NfUCOSA IS CON GESTED ASA WHOLE. 

CARDIAC SPHINCTER:. '36 0\1, NORNLAL. 

STOMACH: MUCOSA IS CONGESTED ASA WHOLE. 

DUODENUM: Dl SHOWS ACTr\TE ULCER ALONG THE POSTERO - 
INFERIOR WALL. 
DB & D2 ARE NORIvIAL. 

RUT: 	PLEASE SEE FOR 24 HRS. 

IMPRESSION: ACTIVE CHRONIC DUODENAL ULCER WITH GASTRITIS 
AND I~SOPHAGITIS. 

WITH COMPLIMENTS TO DR. 	DR. NISHITHENDU DAS 
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ANNEXURE  No.  9 

MEDINOVA DIAGNOSTICS &SERVICES 
Hailakandi Road, Silchar - 6 

Ph. 42740. 

L)r* Nish.ithendu bas ' me 
General & LaparoscoEic' Surgeon. 
Specialist in G.I. ndoscopy & Bronchoscopy. 

TO WHOM IT MAY CONCERN. 

Certified that Mrs. Indrani Bhattacherjee has 

been under my treatment since 7.0.2001 for acute on 

Rep.,Appendicitis and Active Chr6mic Duodenal ulcer 

for which she may require Appendicitis operation at any 

day for next pain. 

She is advised to have light work. 

She was under my treatment upto , 18.8.2001. 

Now she is advised to resume light work and 

check up after one month. 

Sd/- Mllegible. 
18.10.2001. 

Reg. No. 9265. 

-1 


